State Vs Suraj @ Charang
FIR NO. 311/2019
under Section 20/29 NDPS Act

PS Crime Branch

’rmm: application has been filed on behalf of
yplicant named above for grant of interim bail,

Sh Anil, Ld. Addl. PP for State(through V/C).

Ld. Counsel for accused/applicant.

10/S1 Dinesh is also present(through V/C).

- Heard, Perused.
Ld. Counsel for accused/applicant submits that
and has been filed on behalf of accused/applicant
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‘State Vs Suraj @ Charang
FIR NO. 311/2019

ssed/applicant.
10 in his report has further stated that grandmother
applicant is living separately in Sls'a_mati,. Kullu and
ther son as well as close relatives are also residing in
i, Kullu, HP. A bail application filed on behalf of
applicant is also pending before Hon'ble High Court of
r 12.07.2021.
The father of accused/applicant can take care of his
as his mother. Even the other son ie. uncle of
 can take care of his mother i.e. grandmother of
The mother of accuagdfapplir:ant is not
serious ailment requiring hospitalization or
ainst accused/applicant are of serious

in view the aforesaid facts and
merits in the present application. The

disposed of accordingly.

5 order be sent to concerned Jail

Counsel for accused/ applicant




’ State Vs Kapil @ Sidhu @ Tala
FIR NO. 208/2018
under Section 307/506/34 IPC
PS Subzi Mandi

15.06.2021
(Proceedings conducted through Video Conferencing)

Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.

Present: Sh Anil, Ld. Addl. PP for State(through V/C).
Ld. Counsel for accused/applicant(through V/C).

Heard. Perused.

Ld Counsel for accused/applicant submits that
‘accused/applicant was arrested on 17.12.2018 and he is in
cuistody since then. Accused/applicant is having absolutely clean
antecedents and he was never involved in any other case.
Accused/applicant is entitled to interim bail for a period of 90
days as per guidelines of HPC dated 11.05.2021.

Ld. Addl. PP for State has fairly conceded that
accused/applicant is entitled to interim bail as per guidelines
dated 11.05.2021 of HPC.

Keeping in view the aforesaid facts ‘and
circumstances, accused/applicant is hereby admitted to interim
Bail for a period of 90 days from the date of his release from
jail on his furnishing personal bond in the sum of Rs.25,000/-
to the sﬂﬁschﬁdn of concerned Jail Superintendent.
Accused/applicant shall surrender before concerned jail

! superintendent on expiry of period of interim bail.

Application stands disposed of accordingly.

W&om Contd........







State Vs Kapil @ Kohli

FIR NO. 32/2020

under Section 302/201/34 IPC
PS Wazirabad

15.06.2021
(Proceedings conducted through Video Conferencing)

b Present application has been filed on behalf of
accused/applicant named above for grant of interim bail.

Sh Anil, Ld. Addl. PP for State(through V/C).
Ld. Counsel for accused/applicant(through V/C).

Heard. Perused.
Repon regarding medical condition of accused/
ant be called from concemned Jail Superintendent for

\‘("' }ml-‘i

(Deepak Dabas)
ASJ/Special Judge, NDPS
(Central) Tis Hazari Courts

Delhi/15.06.2021




 State Vs Sarvan Kumar @ Kishan
" FIRNO. 792015

under Section 20/29 NDPS Act

PS Crime Branch

conducted through Video Conferencing)

~ application has been filed on behalf of |
nt named above for grant of interim bail.

, Ld. Addl. PP for State(through V/C).

el for accused/applicant argued that
arrested on 26.05.2015 and he is in
cant is having two school going
e custody of one NGO. Due to
custody of children of accused/
heir Nani, however, Nani could not
present application has been
eriod of 30 days.

Addl. PP for State has
hand on i

1



o
State Vs Sarvan Kumar @ Kishan

FIR NO. 79/2015

1 for a period of 30 days.
~ Mother-in-law of accused/applicant is taking care
the children since the last 5-6 years. No reasofl
i;i'ﬂlg-apﬁiicatiun in hand as to why now
of accusec '_pplicam is not able to take care of said
f accused/applicant is also involved in a NDPS
is on interim bail and she can very well
1. Allegations against accused/applicant

n view the aforesaid facts and
in the present application. The
sed of accordingly.

be sent to concerned Jail

sel for accused/ applicant



 Video Conferencing)
~has been filed on behalf of
ove for grant of interim bail.
State(through V/C).
aﬂmss&fapp.ﬂcam{thrﬂugh V/C).

S

ﬁ -




S, 394/397/411/120B/34 IPC & 25/27/54/59 Arms Act
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- (Proceedings conducted through Video Conferencing)

=

application has been filed on behalf of
ant named above for grant of interim bail.

Sh Anil, Ld. Addl. PP for State(through V/C).
Counsel for accused/applicant(through V/C).

hand, Ld. Addl. PP for State has
on in hand on the ground that

fender and previously also, he
.301/2019 PS Paharganj and

¢ rival submissions. I have



1 fired bullets from said Katta.
gainst accused/applicant are of very
plicant is a habitual offender and
in two other cases. Parents of
«care of their daughter at the

he aforesaid facts and
sent application. The




ted through Video Conferencing)

] ' II iy :m b“n med un mh&lf nf
ed above for grant of interim bail.




nt application. The




through Video Conferencing)
on has been filed on behalf of
ove for grant of interim bail.

'Addl. PP for State(through V/C).
or accused/applicant(through V/C).

applicant submits that she
interim bail only and she is
jlar bail at this stage.
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Application stands disposed of accordingly.
~ of this order be sent to concerned Jail

ved electronic mode,

e

Asl/Special Judge, NDPS
(Central) Tis Hazari Courts
De]hxflﬁ 06.2021




od through Video Conferencing)
lm been filed on behalf of

s that inspite of
ng to illness of
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State Vs Rajesh Sharma
FIR NO, 218/2018

under Section 20/29 NDPS Act and 63/65 C opyright Act

PS Crime Branch

pli taken up today in compliance of office Order
-6/R/RG/DHC/2021 dated 14.05.2021 pertaining (o pre-
onmen qummer vacations and system of hearing of matters
efore Delhi District Courts w.e.f. 17.05.2021 upto 30.06.2021.

conducted through Video Conferencing)

ml application has been filed on behalf of
sed/applicant named above for grant of interim bail.

Present: Sh}!.lﬂ!,l,d Addl. PP for State(through V/C).
one for accused/applicant.

None hm nppaared for accused/applicant since

"-In view ﬁf -atnmsalﬂ facts and circumstances,

-application in hand is hereby tﬁmllsmhfm' non-appearance as

B AT

(J_Eenu'al) Tis Hazari Counts
Delhi/15.06.2021

-wellaﬂnm—promﬂm




1 20 NDPS Act & 171/465/474 IPC

ln_km up today in compliance of office Order
021 dated 14.05.2021 pertaining to pre-
ns and system of hearing of matters

Courts w.e.f. 17.05.2021 upto 30.06.2021.

d through Video Conferencing)
has been filed on behalf of




State Vs Harish Koyal
FIR NO. 25/2019
under Section 302 IPC
PS Kashmere Gate

15.06.2021
Application taken up today in compliance of office Order no.-
mﬂmﬂﬂ dated 14.05.2021 pertaining to pre-ponment

of summer vacations and system of hearing of matters before
Delhi District Courts w.e.f. 17.05.2021 upto 30.06.2021.

t?rllceedings conducted through Video Conferencing)

~ Present application has been filed on behalf of
meﬂfapplimm named above for grant of interim bail.

Sh Anil, Ld. Addl. PP for State(through V/C).

‘None for accused/applicant.

None has appeared for accused/applicant since
: II! Ifls&‘w of aforesaid facts and circumstances,
aﬁﬂmun in hand is hereby dESIBJjSﬂj for non-appearance as
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State Vs Dharamender @ Sultan

FIR NO. 27272015

under Section 302/34 [PC -
PS Nabi Karim |~
15.06.2021 ’.:-.'l

(Proceedings conducted through Video Conferencing)

' Present application has been filed on behalf of
. accused/applicant named above for grant of regular bail.

Present:  ShAnil, Ld. Addl. PP for State(through V/C).
' Ld. Counsel for accused/applicant(through V/C).
10/Anspector Vijay Kumar Gupta is also

present(through V/C). -
1 -'-_ Emmsel for accused/applicant argued that
mt was amested on 25.05.2015 and he is in r;’:‘
excep farthe period for which he was granted
r submitted that three co-accused persons ”_"i
m&bﬂiﬂiﬂ @.aﬁuﬂnam Raja and Dinesh @ Sunny have .I_-;-
r bail by Hon'ble High Court of Delhi =
0, 14012021 and 26.02.2021 &=
_ t is further sut lhatmie assigned to present A5
‘accused/applicant is similar/identical to the role assigned to said
three co-accused pmen&hmwwmdfapp]jeam is entitled to
bail on the ground of parity also; It js further submitted chat Ry
accused/applicant never misused the liberty of interim bail
granted to him on several occasions. “-

Gnmenmerhand,LG.Rddi.PPfurStaaehas E
strongly apposed the application in hand on the ground that kel
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- State Vs Dharamender @ Sultan
~ FIRNO. 272/2015

ccused/applicant are of very serious nature

| in several cases of heinous nature.
y considered the rival submissions. I have

ite out of 35 witnesses
witnesses have already



State Vs Sunil Kumar
FIR NO. 624/2020

‘under Section 307/392/394/397/34 IPC
PS Burari

15.06.2021

Application taken up today in compliance of office
I@ﬂkr no.-6/R/RG/DHC/2021 dated 14.05.2021 pertaining to
pre-ponment of summer vacations and system of hearing of
ers before Delhi District Courts w.e.f. 17.05.2021 upto
.2021.

~ (Proceedings conducted through Video Conferencing)

Present application has been filed on behalf of
ipplicant named above for grant of regular bail.

: 'Sh Anil, Ld. Addl. PP for State(through V/C).
‘None for accused/applicant.

i has appeared for accused/applicant since

n in hand is hereby dismissed for non-

'mmtmn;ﬁl
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abas)

pecial Judge, NDPS
ral) Tjs Hazari Courts



State Vs Sunil Kumar
FIR NO. 624/2020
under Section 307/392/394/397/34 1PC

PS Burari
5,06.2021
eedings conducted through Video Conferencing)

at application has been filed on behalf of
plicant named above for grant of regular bail.

- Sh Anil, Ld. Addl. PP for State(through V/C).

LLﬂ Counsel for accused/applicant(through V/C).
m is also present(through V/C).

-
w
oy

SJ vide order dated 18.12.2020
‘entitled to bail on the ground of

main  accused 1l1 ti'ﬂa‘- m and he hld smhhed the

complainant/victim. Ld. Addl PP'Eﬁr _ ,:_"__.'_'Mapeeiﬂﬁalty drawn




S
State Vs Sunil Kumar
FIR NO. 624/2020

court towards statement of complainant/victim

ave duly considered the rival submissions. I have
erusal of record and more particularly statement of
_ dated 23.11.2020 shows that
namely Vikas has categorically alleged that
nil had stabbed him after taking out knife
applicant was previously also involved
06/2020 under Section 363/376/506 1PC
e present case is yet (o commence and
n is yet to be recorded in Court.
plicant are of very serious nature.
the aforesaid facts and
in the present application. The
d of accordingly.
sent to concerned Jail

| for accused/ applicant



